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In view of what nas been stated above, we are
of the view that let the or1g1nal respondents either
obtain the stay order from the HOn'ble ngn Court withnin

., one month or implement the decision given by tnis
' Tribunal dt. -12.12.2003 in OA No.117/2003. The
... Submission made by the learned counsel for the original
T respondents that at least two months time may be granted
s 1 for ‘the purpose cannot be accepted. In case the
“1 origihal respondents fail to comply

dated -
12.12.2003 within a period of one monti ”U‘E“t&‘? Q%Eﬁrogflate

-_,,__.,_actlon accordmg to Jaw w1lJ. be_ taken.
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Let the matter be listed on 05.07.2004.

MA No.131/2004 considered. The personal

- appearance of the applicant named in this MA is disposed

. of wich till further order. - MA No.131/2004 shall
stands\cjispgsed of accordingly. -
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